FORM B
PUBLIC ANNOUNCEMENT

[Under Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016]

SL.No Particulars Details
1 |Name of Corporate Debtor Zenith Automotive Private Limited
2 | Date of Incorporation of Corporate| 08.02.1996
Debtor
3 | Authority under which Corporate | The Registrar of Companies, NCT of Delhi

Debtor is Incorporated/ Registered| & Haryana, New Delhi

Corporate Identity No. / Limited Liability| U34300DL1996PTC076177
Identification No. of Corporate Debtor

IS

5 |Address Of The Registered Office | 564 A-1, P. No. 2/59 AF/F, Bhim Gali,
And Principal Office (if Any) Of Vishawas Nagar, Shahdra New Delhi -
Corporate Debtor 110032

6 | Date of closure of Insolvency 02.06.2022
Resolution Process

7 | Liquidation commencement date |02.06.2022 (NCLT order was received vide email
of Corporate Debtor dated on 03.06.2022 from the NCLT by Liquidator))

8 |Name and registration number of |Name — Mohd Nazim Khan
the insolvency professional acting | Registration No.

as Liquidator IBBI/IPA-002/IP-N00076 /2017-18/10207
9 |Address and e-mail of the Liquidator| Address — G-41, Ground Floor, West Patel
as registered with the Board Nagar New Delhi-110008

Email address: nazim@mnkassociates.com|

10 |Address & e-mail to be used for Address — G-41, Ground Floor, West Patel
correspondence with the Liquidator|Nagar New Delhi-110008

Email address:
cirp.zenithautomative@gmail.com

11 | Last Date For Submission Of Claims | 02nd July, 2022

Notice is hereby given that the Hon’ble National Company Law Tribunal New Delhi
Bench V has ordered the commencement of liquidation of Zenith Automotive Private
Limited on 02nd June, 2022.

The stakeholders of Zenith Automotive Private Limited are hereby called upon to
submit a proof of their claims or update their claims on or before 2nd July, 2022 to the
Liquidator at the address mentioned against Item 10.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Relevant Forms are available at: https://ibbi.gov.in/home/downloads.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 04th June, 2022 Mohd Nazim Khan
Place: New Delhi (Liquidator)
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12 MARKETS

RBI policy, global trends to
be key drivers for markets
this week: The RBI’s policy
decision would be the major
event driving trading senti-
ment in the equity market this
week,while global cues, foreign

funds movement and crude oil
prices will be the other key fac-
tors to watch out for, analysts
said. “RBI policy, global macro
numbers and crude oil prices
will set the trend for this week.
Outcome of policy will be
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The Jammu & Kashmir Bank Limited

Zonal Office (Morth) Plot MNo.132-134 Sector 44, Gurgaon (Haryana) India

G3TIN: 06ARACTEIETGILE, T +87 (0)0124-4715800, F +31 [0)0124-4715800,
E-mail ; iapmd.del@jkbmail.com, Webiste: www jkbank.net
IMPAIRED ASSETS PORTFOLIO MANAGEMENT DEPARTMENT

E-Auction Notice
{For sale of Immovable Mortgaged Propertyfies under the SARFAESI Act, 2002)
[Refer Proviso to rule B()]

announced on June 8 and it will
be important to listen to RBI
commentary as a rate hike is
imminent,” said Santosh
Meena, head of research,
Swastika Investmart.

—PTI

OUTFLOWS CONTINUE FOR EIGHTH STRAIGHT MONTH

FPIs pull out nearly T40K cr from equities in May

PRESS TRUST OF INDIA
New Delhi, June 5

{Pursuantto Rule"30of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of]
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

In the matter of
ASIA PACIFIC EDUCATION AND
RESEARCH FOUNDATION
(CIN: U80211DL1997PLC091024)
having its Registered Office at
G 42, SARITA VIHAR, NEW DELHI-110076
.........Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
2314 May, 2022 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State off
Uttar Pradesh” .

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investon
complaint form or cause to be  delivered on
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address|
mentioned below:-

CONTINUING ITS HEAVY sell-
ing spree forthe eighth consec-
utive month, foreign investors
pulled out nearly 340,000
crore from the Indian equity
market in May on fears of an
aggressive rate hike by US Fed-
eral Reserve that dented
investor sentiments.

With this,net outflow by for-
eign portfolio investors (FPIs)
from equities reached at ¥1.69
lakh crore so farin 2022, data
with depositories showed.

Going ahead, FPI flows will

remainvolatilein the emerging
markets on account of rising
geo-political risk, rising infla-
tion, tightening of monetary
policy by central banks,among
others, Shrikant Chouhan,head
— Equity Research (Retail),
Kotak Securities said.

According to the data, for-
eign investors withdrew a net
amount 0f 339,993 crore from
equities in May. This massive
outflow is the major factor for
the weakness in the Indian
market.

Himanshu Srivastava, asso-
ciate director — manager
research, Morningstar India,

GANESHA ECOSPHERE LIMITED

NOTICE
Regd : 113/216-8, 1st Floor, Swaroop Nagar, Kanpur- 208002,

G 42, SARITA VIHAR, NEW DELHI-110076
For & on behalf of Applicanfj
ASIA PACIFIC EDUCATION AND RESEARCH
FOUNDATION

9000H 6B oo W%

(DIRECTOR)
Date : 06.06.2022 O 900000000

Place : New Delhi

“Form No.ING-25A™

Before the Regional Director, Ministry of |

Corporate affairs
Delhi Region

In the matter of the Companies Act,
2013, Section 14 of Companies Act,
2013 and Rule 14 of the Companies

MOTICE is haraby givan that the carlificate[s] for the undermentioned securilies of the
Cormpany hes/have been lostmislplaced and the holder[s] of the =aid securitizg |
applicant[s] hashave applied to the Company to Bsue duplicate cedificate[s).

Any parson who has a claim in respact of the said eecurities should lodge such claim with
the Company atits Registered Office within 15 days from this date, else the Companny will
proceed o issue duplicate certificate]s] without further mtimatson,

e v

Mame of the Folio Mo, | Cerlificate| Dist. From Dast. T Mo of
Holder(s) Mo Shares

hermanchs swan | 34666 15712 | 2152451 2152550 100
Shilpa VYaswani

Placs : Mumbai Sdi-

Date : DE062022 Mz, Shilpa Vasanwan

OSBI

Contact Centre Operations Deptt. (Corporate Centre)
World Trade Centre=1, 10th Floor, Cuffee Parade, Mumbai = 400005

MNOTICE FOR INVITING TENDER

RFPMNo.5Bl: CCOD-0B-02/2022-23 DATED:06.06.2022

Bids are invited by State Bank of India from the eligible bidders for
settingupand operating outbound contact centre services, Bidders,
who are interested to submit bids, visit Procurement news at
https://www.sbi.co.in and e-Procurement agency portal

https://etender.sbi/SBl. For bid participation, please wisit
https:/fetender.shifSBI.

Commencement of download of RFP: From06.06.2022 at 10:00hrs
Last date and time for submission of bids: 27.06.2022 upto 16:00hrs

Contact Centre Operations Department

attributed the latest sell-off to
concerns over the prospects of
more aggressive rate hike by US
Fed going ahead.

US Fed has hiked rates twice
this year to battle surging infla-
tion caused by the disruption in

supply chain due to the war
between Russia and Ukraine.

According to Srivastava,
investors are also cautious due
to the fear that high inflation
could hamper corporate profits
and also impact consumer
spending. These factors, along
with the continuation of war
between Russia and Ukraine
could further dislodge global
economic growth.

On the domestic front too,
the concernsover surginginfla-
tion as well as further rate hikes
bytheRBI,anditsimpactonthe
economicgrowth,loomed]large,
headded.

M
VRSTUY

HOWSING FIMNAMGE

VASTU HOUSING FINANCE CORPORATION LTD|

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder
Road, Sewri (West), Mumbai 400015. Maharashtra.

Foreign investors have been
taking out moneyfrom equities
in the last eight months (from
October 2021 to May 2022),
withdrawing a massive net
amount of ¥2.07 lakh crore.

However, there are signs of
FPI selling exhaustion. In the
early days of June, FPI selling is
in very small amounts, VK
Vijayakumar, chief investment
strategistat Geojit Financial Ser-
vices, said.

The sell-off in the month of
June could be attributed to ris-
ingriskofinflationand elevated
crude oil prices, Kotak Securi-
ties’Chouhan said.

CIN No.: U65922MH2005PLC272501

vvnereas, vVastu [ousing

, inance Corporation Ltd i , Q
borrowers / guarantors / mortgagers have defaulted in the repayment of principal and payment of interest of credi
facilities obtained by them from the VHFCL and said facilities have turned to be Non Performing Assets. The
notices were issued to them under section 13(2) of Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 on their last known addresses however the same have returned un
served and as such they are hereby informed by way of public notice about the same.

roug 0 the T1ollowing

Name of the Borrower Dateand Amountof T Description of Mortgaged |
Coan Afe—No: Demargi 2()1t:|5((:g)Under property
OMVIRSINGH (applicant), 19-May-227 House No-83, Khasra No.619,Village Batha Hazipur
SEEMA DHAMA (co Applicant)  Rs.2758966/- as on | Loni Ghaziabad, Uttar Pradesh-201102. North- Plo}
05-05-2022 Of Others , South - Road 15 Ft. wide, East — Plot Of
LPOUUROUL0AT90 Others, West—Road 18 Ft.wide
MOHSEEN . (applicant), 19-May-22/ Khasra No 35 , Daddupur Govindpur Pragné
ASIYA (co Applicant) Rs.2137712/- as on | Roorkee, Daddupur Govinpur, Royal GuestHouse
05-05-2022 Bahdrabad, Haridwar, Uttarakhand - 249402. North
FrROUIIRIIRaBI8 Rasta 12!, South - Plot Of Chota , East — House Of
Jahida , West—Plot Of Other
Mukesh Kumar (applicant), 19-May-22/ Plot No-85, Khasra No-92 Vasant Valley, Village
Anju Kumari (co Applicant) Rs.1658547/-ason | Akabarpura Baherampura,Ghaziabad, Loni
05-05-2022 Ghaziabad, Uttar Pradesh, 201014 . North- Portion of
HL0000000029561 the said property, South - Road 15 Ft., East — Others
Property, West— Others Property
The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or thei

guarantors (where ever applicable) are advised to make the payments of outstanding within 60 days from the dat
of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of thig
notice as per the provision of Securitisation and Reconstruction of Financial Assets and Enforcement of Security

Modice 15 hereby given 1o the pulbdicin general and to the bommowers and guarantors in
particular that the below mentioned property morigaged to The Jammu & Kashmir Bank
Ltd., Business Linid Muradabad, as securly for the Secured OverdeaftTerm Loan facity
exlended in favour of W's Afshah Handicraft Import Export Prop: Riyaz Ul Hassan
near Naney Mian ki Masjid, Barwalan Muradabad U.P, the possession of which has

(Incorporation) Rules, 2013
AND

In the matter of M/s SILVERLINE .n.nm:-é
INDUSTRIES LIMITED having its registeredi

InterestAct, 2002.
Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors
mortgagors that the said mortgaged property should not be sold/leased/transferred.

Date : 06.06.2022 Authorized Officer,

E-auction - Concast Steel & Power Limited (in Liquidation)
Sale of Assets under the Insolvency and Bankruptcy Code, 2016

baen taken by the Authorised officer of the bank under Section 13{4) ofthe SARFAESIAct, | [office -;’f DEIITEDF;?{DF D-Block, Laxmi| N Sale of Assets and Properties owned by Concast Steel & Power Limited (in _ Place : Delhi VASTU HOUSING FINANCE CORPORATION LTD

will be sold through E-auction on “AS IS WHERE IS" “AS IS WHAT 1S” AND | |Magar EastDelhil IN. | | Liguidation) forming Part of Liguidation Estate formed by the Liquidater, appointed

“WHATEVER THERE IS" basis on 24-06-2022, for recovery of Rs. 62,20,0501- {Rupees (Appticant) |ty the Hon'ble National Company Law Tribunal, Kolkata Bench vide order dated Poogaxmm‘;w':gsl:ﬂf\émgu'smmﬁc'gm'TED APPENDIX IV [SEE RULE 8(1)]

Sixty Two Lakhs Twenty Thousand and Fifty Rupees only) as on 31.03.2005 with | |Notice Is hereby given to the ganeral public) 26th September, 2018, P POONAWALLA REGIS(TERED OFFICE: 602. 6TH FLOOR. ZERO ONE ITI)PARK POSSESSION NOTICE
that the company intending to make an, N Interested applicants may refer to the detailed EO| process decument uploaded HOUSING P ’ i

nferest, cost etd, therson due to the bank from concermned firm through its {s)
margagons) and guarantors Viz.-
1. MW's Afshah Handicral Impaort Export Prop: Rivaz Ul Hassan near Naney hMian ki Masjid
Barwalan Muradabad U P (Borrower firm),
2. Sh. Riaz ul Hasan Sio Li 5h Mifud Ul Hasan Fio = Namey Mian ki Masjid, Barwalkan
Muradabad U.P. (FroprietorMortgagor)
3. Smil Mehar Riaz Wio Riaz LIl Hasan Rio - Naney Mian ki Masiid, Barwalan Muradabad
UP i Guaranior)
DESCRIPTION OF THE IMMOVABLE PROPERTY
ALL THAT PARTAND PARCEL OF THE IMMOWVEABLE MORTGAGED PROPERTY: Plat
of land measuring 240.90 sq mirs siluated at vear shah hazari, Mohalla Katghar Near
Railway Station Muradabad”

(FOR IMMOVABLE PROPERTY)

SR. NO. 79/1, GHORPADI, MUNDHWA ROAD, PUNE - 411036

Whereas, the undersigned being the Authorised Officer of Poonawalla Housing Finance Limited
of the above Corporate/Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13(12) of the said Act read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice
within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him/her under Section 13 (4) of the said Act read with Rule 8 of the
said rules of the Security Interest Enforcement Rules 2002 on this 3rd day of June of the year 2022.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of Poonawalla Housing Finance Limited (Formerly known as Magma Housing Finance Limited) the amount and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Details of Property taken in possession are herein below :

on website of the Corporate Debtor http:/fconcastispat.cominclt himl and also on
E-auction website hitps:/incitauction.auctiontiger net

The Auction Sale will be done through the E-auction platform (with unlimited
extension of 15 min each) : hitps.incltauction auctiontiger.net

EMD Amount & I Floor

application to the Regional Director under;
soction 14 of the Companies Act, 2013 read)|
with aforesaid mules and Is desirous of]
converting into a private limited com pangrini
terms of the special resolution passed at the|
Extra- Ordinary General Meeting held ung
13th Day of May 2022 to enable the
pompany to give affect for such conversion.

Any person whosa interest is likely to he;
affected by the proposed change,/status of|
the company may deliver or cause to be|
delivered or send by registered post of his|

Assets Manner Inspection | Date and Time

Lat of Sale Date of Auction

ngsel Lot Kos - | Standalone | Bedore Zird June
Corporate Office | basis 20th Juma, | 2022 from
(15! Flgor| Unit 1101 40 1700

Submission Deadline | Price

IMNR 35 Lakhs on
or bafore
208h June, 2022

B Corporate Offics (3300 sq.4 approx.) ocated at Cendre Point Building 21, Hemanta Basu
Sarani, Kollata - 700001

Tha hid documentformat containing full details of the property and all the terms PR P el ; 7 s ; Sl Name of Description of Possession Date of Amountin

d diti hie had gfr.r-. ; b I-:l__t I'-'IE. o th ahsite uh|Enhun55uppnr1:Fd oy an aftidavit 5tat|r:g; For any query regarding E-auction, contact : Mr. Saptarshi Baidya ! Mr. Nawnit Kumar No. Borrowers Property taken Date statutory Demand Notice
o o e e T e o Fr Shaima 4078501508, Contat e, | |12, fature of his Interest and grounds off a1 +31 98360 70992179035 75005, Email: LQ.Cancasi@in gt com. Please note, Demand Notice (Rs)
'? i ;EDEI',EUE it s .":: ET = permr..lam rrr..a B : E'-n'a L BRSOt th'.a {:uncerqed Regional| & Public Notice for subsequent auctions (as appcable| will be published on 01 | MAJORSINGH, | ALL THAT PIECE AND PARCEL OF| 03.06.2022 |  17.03.2022 | Loan No.HM/0213/H/18/100330
iR e G T S S Rt ! EUDF:H@ AUCIONIQErnel. | | Director -Delhi Region, B-2 Wing, 2nd Floor,| B ntip: iconcastispat cominclt himi and also on DALBIRKAUR, | MORTGAGED PROPERTY OF PROPERTY Rs. 22,47,338.54/- (Rupees Twenty,
TR SORSARVIN (R0 T0r, 16 NG R A o LT i e _”?ff_ Paryavaran Bhawan, CGO Complex, New| B E-auction website hitps incliauction auctiontiger.net SHARANJIT TOTAL MEASURING 1 KANAL, KHASRA Two Lakh FourtySeven Thousand
'acs only) and the EML is Rs 5.00 Lacs (Rupees Five Lacs only). The bids completainall | |Delni - 110003 or through e-mail at| Kshitiz Chhawchharia KAUR, NO.589 (1-19), WHICH IS SITUATED AT Three Hundred ThirtyEight Paise Fifty

rezpects can be only submitted online by or before 23.06. 2022, The time of E-Auwction will
be 3:00 pm on 24.06.2022. The contact cetails of bank officials are: Mr. Rajneesh
Mahaian [Authorized officer) mob: 99687753284 and Mr. Irfan Mazir Kuchay (IAPMD.
Zonal Office, Dedhi) Mob Mo; 7889919631

This: publication is alzo 15 days’ notice i terms of Rule 3(6) of the Security Intarest

KHADUR SAHIB TEHSIL KHADUR SAHIB,
DISTRICT TAM TARAN. North: Street, East:
Others, West: Street, South: Others.

rd.north@mea.gov,in, within fourteen days|
from the date of publication of this notice|
with a copy to the applicant company at Its|
registered office at this address mentioned|
below: |

Four Only) payable as on 17.03.2022
along with interest @ 15.50% p.a. till
the realization.

Ligquidator of Concast Steel & Power Limited (In Liguidation)
[8BI Regn. Mo.-I8E1FA-001EP-FO03582017-181 0615
Registered Address. : Clo. B. Chhawchharia & Co

BA & B, Salyam Tower, 3, Alipore Road, Kolkata - 700027

Email : Kshifzi@boooindia.com

Authorised Officer
Poonawalla Housing Finance Limited
(Formerly known as Magma Housing Finance Limited)

Place : Kokala
Date : &th Juna, 2027

Place : Punjab

|Enforcement) Rules, 2002 fo the borrowers/mortgagors/guarantors of the above said For and on hehﬂlfﬂfﬂwé Dated : 06.06.2022 (Signature)

‘0N accounts to pay the total outstanding of loan along with the interests and expenses Silverline Agro Industries Limited —

befors the date of auction, failing which the property will b2 auctionsd and balancs if any Mr. Mohit Goyal m?h CAN FI N H 0 M Es LTD] -

along with inferests and sxpenses will be recovered from them Director (DIN: D6518288) CanFi ' Lid SCO 87, 1ST FLOOR SEC 47 D, CHANDIGARH, 160047 U c u BA N K
Fin Homes EMAIL ID: CHANDIGARH@CANFINHOMES.COM, Moh: 7625079132,

2d/- (Mr. Rajneesh Mahajan)
Authorizad Officer
The JEK Bank Lid

Regd. Office Add:- D-61 Third Floor,
D-Blocks, Laxmi Nagar, |

{5ponEnn; Carama e b

(A Gowvt. of India Undertaking)

(T WYY W 9UE)

o WS farama 51

Date: 0G-06-2022
Place: Muaradabad

TELEPHONE NO 0172-2632925, CIN: L85110KA1987PLC008699

padiafing Mrsami el Aealdp

East Delhi 110092 IN| y

Honours Your Trust

branch: shanhaara
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY) [Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002

Whereas, the undersigned being the authorized officer of UCO BANK, Shahdara Branch under the Securitisation and Reconstructiory
of Financial Assets and Enforcement Security Interest Act 2002, (Act No. 54 of 2002) and in exercise of powers conferred under Section
13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 03.02.2022 calling upon
Borrower M/S Guru Ji Enterprises, Borrower's to repay the amount mentioned in the notice being Rs. 8,92,767.89/- (Rupees Eight
Lakhs Ninety Two Thousand Seven Hundred Sixty Seven & Eighty Nine Paisa Only) as on August 2021 (inclusive of interest up
to August 2021) and further interest thereon within 60 days from the date receipt of the said notice, together with incidental expenses
cost, charges etc.

The borrower/Guarantor having failed to repay the amount, notice is hereby given to the Borrower/Guarantor/Mortgagor and the publiciry
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/hel
Under Section 13(4) of the said Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 1st day of

Date: 01,/06/2022 ‘
Place: Dethi

ecuritisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken by the Authorised
Officer of Can Fin Homes Limited, Chandigarh Branch, will be sold on “As is where is”
‘As is what is”, and “Whatever there is” on 11/07/2022, for recovery of Rs.16,76,868.00
(Rupees Sixteen Lakhs Seventy Six thousand Eight hundred and Sixty Eight only) due tg
Can Fin Homes Limited from Mr. Amit Saini, s/0. Mr. Som Nath Saini and Mrs. Reena
Saini, w/o. Mr. Amit Saini, as on 31/01/2022 together with further interest and othef

POONAWALLA DEMAND NOTICE
HOUSING UNDER SECTION 13(2) OF
NO. 79/1, GHORPADI, MUNDHWA ROAD, PUNE 4tio3 | THE SARFAESI ACT,2002

You the below mentioned Borrowers/ Co-borrowers /Guarantors have availed Home loans/Loans against Property facility (ies) by
mortgaging your Immovable property/ies from Magma Housing Finance Ltd “MHFL” now renamed as Poonawalla Housing Finance Ltd
“PHFL” . You defaulted in repayment and therefore, your loan/s was classified as Non-Performing Assets. A Demand Notice under
Section 13(2) of Securitisation and Reconstruction of Financial Asset and Enforcement of Security Interest Act 2002 for the recovery of
the outstanding dues sent on last known addresses however the same have returned un-served. Hence the contents of which are being

POONAWALLA HOUSING FINANCE LIMITED
(FORMERLY KNOWN ASMAGMA HOUSING FINANCE LTD.)

. . . . . June 2022.
published herewith as per Section 13(2) of the Act read with Rule 3(1) of The Security Interest (Enforcement) Rules, 2002as andbyway | - | charges thereon. The reserve price will be Rs.17,00,000.00 (Rupees Seventeen Lakhs Bzrrower's/Guarantor's attention is invited to sub-section (8) of section 13 of the Act in respect of time available to redeem the secured
of Alternate Service upon you. only) and the earnest money deposit will be Rs.1,70,000.00 (Rupees One Lakh and assets.

Details of the Borrowers, Co-borrowers, Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and
Amount claimed there under are given as under

NAME OF THE BORROWER, DETAILS OF THE DEMAND
CO-BORROWER, GUARANTOR SECURED ASSET NOTICE
AND LOAN AMOUNT DATE
1.

IN RS.
RISHI PAL SHARMA,| ALL THAT PIECE AND PARCEL OF MORTGAGED | 25.04-2022| RS. 4983589.50 (RUPEES FORTY-NINE
SUNITA, RISHIPAL

Seventy Thousand only).

Description of the immovahle property
Property bearing Plot ID No.B-004/02007-06, Aman City, Block-C, Kharar, Dist — SAS
Nagar, Mohali, Punjab — 140301, measuring 105 sq.yards with ground and first floof
under construction.
The detailed terms and conditions of the sale are provided in the official website of

The borrower's/guarantor's in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the UCO BANK, Shahdara Branch, for an amount of Rs. 8,92,767.89/- (Rupees Eight
Lakhs Ninety Two Thousand Seven Hundred Sixty Seven & Eighty Nine Paisa Only) as on August 2021 (inclusive of interest up
to August 2021) and furtherinterest thereon.

AMOUNT DUE

Description of the Property
F-18 Ground Floor Vishwakarma park, Laxmi Nagar, Delhi-110092. Bounded as per title deed.

PROPERTY OF LAND MEASURING 231 SQ. YARD, PART LACS EIGHTY THREE THOUSAND FIVE

ELECTRICAL WORKS OF PLOT NO. 24 & 25, KHASRANO. 41//6/2,15/42//2, 12/1, HUNDRED EIGHTY NINE AND FIFTY Can FinHomes Ltd., (www.canfinhomes.com). Please refer to the foIIowing link Date: 01.06.2022, Place: Delhi Alm‘m
LOANAMOUNT: 19/2, 2012, 21/1, 51/1 1/1,10/2,12.17.19/1,52//21/1,53//25, PAISAS ONLY)TOGETHER WITH https:/lwww.canfinhomes.com/SearchAuction.aspx
Egmacgm.ssp 59//2.3,7/212,19. 59/ 2011, 22. 51//7, 14. 42/I2411, 51//41, FURTHER INTEREST @ 14.80% PA TILL|  Ipate: 03.06.2022 sa4 |+ & The Jammu & Kashmir Bank Limited
: 57012111, 2211, T1/M, 10/2,11/1,721/2/71,9/1/2,87//8/2.9. REPAYMENT. . Chand . - . i i
HL/0179/H14100025 | 10/1.11/1.12. 13/1, 37/14737//12,13. SITUATED AT JIVAN Place: Chandigarh Authorized Officer, Can Fin Homes Ltd] % Ipaireg Aeset Forttoli Management Departrient,

Zonal Office (North) Plot No.132-134 Sector 44, Gurgaon (Haryana) India GSTIN: 06AAACT6167G1ZB
NAGAR, VILLAGE GOOCHHI, TEHSIL BALLABHGARH,

DISTT. FARIDABAD, HARYANA. BOUNDARIES OF
LAND/FLAT/PLOT AS UNDER: EAST:- ROAD 33FT;
WEST:- ROAD 15FT. NORTH:- PORTION OF PLOT NO.
24;SOUTH:-PORTION OF PLOTNO. 25

ALL THAT PIECE AND PARCEL OF MORTGAGED
PROPERTY OF SECOND FLOOR (FRONT SIDE), AREA
MEASURING 55 SQ. YDS., "SAID PORTION", PART OF
PLOT NO. 5, TOTAL AREA MEASURING 200 SQ. YDS.,
OUT OF KHASRA NO. 109/13, SITUATED IN THE
REVENUE ESTATE OF VILLAGE PALAM, ABADI
KNOWN AS COLONY RAJA PURI (REGULARIZED BY
MCD VIDE RESOLUTIONN NO. 3175/STG. DATED
07.02.1983), BLOCK-K-1, UTTAM NAGAR,NEW DELHI-
110059; HEREINAFTER REFERRED AS THE "SAID
PROPERTY". EAST: OTHER PLOT; WEST: OTHER
PLOTNORTH: ROAD 18 FT. SOUTH: GALI10FT.

T: +91 (0)0124-4715800, F: +91 (0)0124-4715800, E: iapmd.del@jkbmail.com, W: www.jkbank.ne
DEMAND NOTICE

Sarving To Empowsr

T |ADSTYA BALA
NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND

ENFORCEMENT OF SECURITY INTEREST ACT 2002
A notice is hereby given that the following borrower (s) have defaulted in the repayment of principal and payment of interest on credi
facilities obtained by them from the bank and said facilities have turned Non Performing Assets on the dates mentioned against each
account. The notice under Section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interes
Act 2002 were issued to Borrower(s)/Guarantor(s) on their last known addresses by registered post. However the notices have beer
returned unserved and the Authorised Officer has reasons to believe that the borrower(s)/guarantor(s) are avoiding the service of notice

as such they are hereby informed by way of this public notice about the same.
Date o
NPA

CAPITAL pROTECTING INVESTING FINANCING ADVISING

TOOFANI, RAJNI 25-04-2022
2.| LOANAMOUNT:
RS. 1450000/-
LOAN NO:

HM/0031/H/17/100434

RS. 1551410.78 (RUPEES FIFTEEN LACS
FIFTY-ONE THOUSAND FOUR HUNDREDI
TEN AND SEVENTY EIGHT PAISAS ONLY)
TOGETHER WITH FURTHER INTEREST @
13.50%P.ATILL REPAYMENT.

Aditya Birla Housing Finance Limited

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Houging Finance Limited, D=17, Sec-3, Noida UP.
1. ABHFL: Authorized Officer Mr. Mandeep Luthra; Contact No- 09999009978 and
Mr. Tung Dhwaj Kaushik; Contact No-0987 3662400
2, Auction Service Provider (ASP) Mis e-Procurement Technologies Limited-
Auction Tiger, Mr. Ram Sharma; Contact No. +91 8000023297

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Mofice for Sale of Immovable Assetis) wnder the Securtization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with

Account
Number

Name of the Branch, Borrower Description of the
& Guarantor Secured Assets

B/U Naveen Shahdara

Amount as per
Demand Notice

INTEREST @ 14.80%P.ATILL REPAYMENT.

LAL, VEERWATI,| PROPERTY OF FREEHOLD RESIDENTIAL PLOT
KRISHAN PAL KHASRA NO. 7//12, SITUATED AT MOJA
LOANAMOUNT: JHARSAINTLY. TEHSIL-BALLABHGARH, DISTT. -
RS.30,00,000/-LOANNO: | )\ o\5 ABAD PIN 121004

HM/0179/H/17/100238 !

4.| KIRAN DEVI, KRISHANA| ALL THAT PIECE AND PARCEL OF MORTGAGED | 27.04.2022| RS. 577753.86 (RUPEES FIVE LACS
MOHAN BHAGAT,| PROPERTY OF FREEHOLD RESIDENTIAL SEVENTY-SEVEN THOUSAND SEVEN
SUMIT KUMAR UNSPECIFIED WESTERN PORTION OF PLOT LAND HUNDRED FIFTY-THREE AND EIGHTY-|
LOAN AMOUNT: MEASURING 50 SQ. YDS. FALLING UNDER KHASRA SIXPAISAS ONLY) TOGETHER WITH
RS.500000/- NO.52/1,2,10,11,20,52/ 8,53/15,16,17, 18,19,20,21,22, FURTHER INTEREST @ 14.80%P.A TILL
LOANNO: 23,24, 58//3,4, SITUATED AT WAKA MAUJA GAUNCHHI, REPAYMENT.
HM/0179/H/17/100031 | SUB TEHSIL GAUNCHHI, DISTT. FARIDABAD.

5.|DEVENDER, RATTAN| ALL THAT PIECE AND PARCEL OF MORTGAGED | 08.11.2021

RS. 35,92,621/- (THIRTY-FIVE LAKHI
NINETY-TWO THOUSAND SIX HUNDRED
AND TWENTY-ONE ONLY) TOGETHER
WITH FURTHER INTEREST @ 14.50% P.A
TILLREPAYMENT.

without our consent.

PLACE: DELHI/ FARIDABAD
DATE: 06.06.2022

You the Borrower/s and Co-Borrower/s/Guarantors are therefore called upon to make payment of the above mentioned demanded
amount with further interest as mentioned hereinabove in full within 60 Days of this Notice failing which the undersigned shall be
constrained to take action under the act to enforce the above mentioned security/ies. Please Note that as per Section 13(13) of The
Said Act, You are in the meanwhile, restrained from transferring the above-referred securities by way of sale, lease or otherwise
FOR POONAWALLA HOUSING FINANCE LTD

(FORMERLY KNOWN AS MAGMA HOUSING FINANCE LTD)
AUTHORIZED OFFICE

14-07-2021 and further interest and other expenses thereon till the date of realization, due to
Aditya Birla Housing Finance Limited'Secured Craditor from the Bormowers namely Mr.
Yogender Kumar Gupta, Mis Gunika Traders and Mr. Anuj Gupta.

The reserve price will be INR 40,59, 738 (Rupees Forty Lacs Fifty Mine Thousand Seven
Hundred Thirly Eight Only) and the Earnest Money Degasil (EMD) will be INR 4,058,973/
(Rupees Four Lacs Five Thousand Nine Hundred Seventy Three only). The last date of
EMD deposit is 21.06.2022. The date for inspection of the said property is fixed on
20.06. 2022 between 11:00 am to 04:00 pm.

DESCRIPTION OF IMMOVABLE PROPERTY

Al that part and parcal of the built up property situaied at Property No. 2, 15t Floor, Pocket-
16, Sectoe-24, Rohini, Naw Dathi-110085.

Bounded as under:-

Marth:- Plod no-1 Easl:-Enlry

South:-Fisdno-03 West-Flot ng-31

For defailed terms and conditions of the sale, please rafer 1o the link provided in Adilya
Birla Housing Finance LimitediSecured Credifor's websile 1.2
hitps:homefingnce.adityabidacapital comiproperties-for-suction-under-sarfaesi-acl or
htips-isarfaesi.auctiontiger net
Date: 05-06-2022

Place: Delh

50- Authorised Officer
Aditya Birla Housing Finance Limited

3| MUKESH NAGAR, | ALL THAT PIECE AND PARCEL OF MORTGAGED | 26-04-2022] RS. 663951.06 (RUPEES SIX LACS SIXTY.| | provision to ruie B8} of the Security Interest (Enforcament) Rules, 2002. } Mis Vinod Enterprises, C-131/2A; a)Hypothecation of all kinds of Cash CreditLoan| 31.03.2009 _Amount Due-

- ] R : T S T R ) anki Road, Bhajan Pura, Delhi-110053, stocks/goods/book debts etc. (0287020100000056 Rs.38,84,622.38p
POONAM, PARDEEP | PROPERTY OF PLOT NO. UNSPECIFIED. ADM.| AND | THREE THOUSAND NINE HUNDRED FIFTY: MNotica i hereby given o the public in general and in particular to the Borrower(s) and . - . -
SINGHNAGAR \ ’ : ONE AND SIX PAISAS ONLY) TOGETHER i . st LT A, S % through its Proprietor. (Borrower) b) Equitable Mortgage of Property (Rupees Thirty Eight

200.00 SQ. YRDS OF ADM. 365 SQ. YRDS, OF SHARE | 27.04.2022 Guaranior(s) that the below described immovable properies mortgagedichanged to the 2 . . : . . .
LOAN AMOUNT: RS. | 5 \ANAL 8 MARLE % SHARE OF 160/435. OUT OF WITH FURTHER INTEREST @ 13.80%P.A Adittva Birla Hoviss 11 Finance LinBsd/Sacurar Cradior: the physcal possession of which . Sh. Vinod Nischal S(o Sh. Swgrn i.e. Built up property bearing No Lacs Eighty Four
600000/- AND 1200000 A i TILLREPAYMENT. il S il e Pl _!" G i Dass R/o C-131/2A, Tanki Road, Bhajan C-131/2-A, out of Khasra No. 405 Date of || Thousand Six
) KHEWAT NO. 154, 337, MUS 6 KILLA 8(7-4), 7(2-11) has been taken by the Authorized Officer of Aditya Birla Housing Finance Limiled Secured . . . .

LOANNO: KILL 17/1(4-0) RAKBA 21 KANAL 15 MARLA RS. 1258214.41 (RUPEES TWELVE LACS Craditos:will b pat o sala by action oo "As 1 whers 1™ "As bwhatls™ arid "Whatevar Pura, Delhi- 110053. situated at Village Ghonda Gujrar OENEDT Hundred Twenty Two
HLI0179/HI17/100052 | o) \TED AT WAKA MOUZA BASELAVA TEHSIL & FIFTY-EIGHT THOUSAND TWO HUNDREDJ iy b "E:" ceary of INR 49,87 735,480 (R Bt N (Proprietor/Borrower cum Mortgagor) | Khadar, in the abadi of BhajanPura YIER| and Paisa Thirty Eigh

AND DISTT. FARIDABAD FOURTEEN AND FORTY-ONEPAISAS NG eGSO hedy 108 HCQURTY uI [N R [l tOrs (MIDORS POITY. MN)A LOCK 3. Sh. Dushyant Singh Chauhan S/g Block C, Tanki Road, lllage 10 08 9009 Only) interest, cost
HM/0179/H/16/100040 ' ' ONLY)TOGETHER WITH FURTHER Sixty Seven Thousand Seven Hundred Thirty Two and Forty Six Paisa Only) as on ot y 9 ’ ’ 1 10.05.2022 y ’

Sh.PP.S ChauhanR/oB-381, StreetNo. 17,
Bhajan Pura Delhi- 110053. (Guarantor)
4. Sh. Verinder Kumar Nischal S/o
Sh. Swarn Dass R/o C-148 Bhajan Pura
Delhi—110053. (Guarantor)

Shahdara, Delhi-11053 built on lang
measuring 40 Sq. Yds., owned by
Sh. Vinod Nischal S/o Sh. Swarn
Dass R/o C-131/2A, Tanki Road
Bhajan Pura, Delhi.

etc., thereon w.e.f
01.05.2022.

The above borrower(s)/guarantors(s) are advised to pay the amount mentioned in notice within 60 days from the date of publication of this
notice failing which further steps will be taken as per provisions of the Securitization and Reconstruction of Financial Assets anc
Enforcement of Security Interest Act 2002. Moreover the borrower(s)/Guarantor(s) are hereby restrained from dealing with any of the
above secured assets mentioned above in any manner whatsoever. This is without prejudice to any other rights available to us under the

subjectActand/orany other lawin force.

Do note that Sec.13 (13) of the said Act restrains you, after this notice, from transferring by way of sale, lease or otherwise, your aforesaic
Secured Assets, without prior written permission of the bank. You are, hereby, put to notice that you shall not after receipt of this notice
deal with the aforesaid secured assets in any manner, whatsoever, to the prejudice of interest of the secured creditor. You are also duty
bound to preserve the secured assets for which you are a trustee. If you have already transferred these assets or would transfer afte
service of this notice, you shall be held liable for criminal action under section 406 of Indian Penal Code in addition to penal provisions ir

thisAct.

This Notice is issued without prejudice to the Bank’s all rights, remedies and contentions in the pending Debt Recovery Proceedings o
the proceedings pending before any other Court / Appellate Tribunal/ Authority and also Bank's right to recover the dues from any othe
security furnished to the Bank in respect of the aforesaid liability.

Date: 06.06.2022, Place: DELHI

Authorized Officer, THE JAMMU & KASHMIR BANK LTI

financi“. ep. i

New Delhi
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JSG LEASING LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956

Corporate Identification Number: L65993DL1989PLC038194;
Registered Office: 125, 2™ Floor, Shahpur Jat, South Delhi, New Delhi — 110049, India;
Contact Number: +91-8828865429; Website: www.jsgleasinglimited.club; Email Address: jsgleasinglimited@gmail.com.

Open Offer for the acquisition of up to 7,80,000 (Seven Lakhs Eighty Thousand) fully paid-up equity shares of face value of ¥10.00/- (Rupees
Ten Only) each (‘Equity Shares’), representing 26.00% (Twenty-Six Percent) of the Voting Share Capital of JSG Leasing Limited (‘'JSGLEASING’
or ‘Target Company’) from the Public Shareholders of the Target Company, at an offer price of ¥22.00/- (Rupees Twenty-Two Only) (‘Offer Price’),
made by Skybridge Incap Advisory LLP (‘Acquirer’) in accordance with the provisions of Regulations 3 (1) and 4 of the Securities and Exchange
Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and subsequent amendments thereto ('SEBI (SAST)
Regulations’) (‘Offer’).

This dispatch confirmation of the Letter of Offer advertisement (‘Letter of Offer Dispatch Confirmation Advertisement') is being issued by CapitalSquare
Advisors Private Limited, the Manager to the Offer (‘Manager’) on behalf of the Acquirer, and the said should be read in conjunction with the: (a) Public
Announcement dated Wednesday, April 13, 2022 (‘Public Announcement’), (b) Detailed Public Statement dated Tuesday, April 19, 2022, which was
published on Wednesday, April 20, 2022, in the newspapers, namely being, Financial Express (English daily) (All India Edition), Jansatta (Hindi daily) (Delhi
Edition and All India Edition), Financial Express (Gujarati daily) (Ahmedabad Edition), Mumbai Lakshadeep (Marathi Daily) (Mumbai Edition) (‘Newspapers’)
(‘Detailed Public Statement’), (c) Draft Letter of Offer dated Tuesday, April 26, 2022 (‘Draft Letter of Offer’), (d) Letter of Offer dated Saturday, May
28, 2022, along with the Form of Acceptance-cum-Acknowledgement and Form No. SH-4 Securities Transfer Form (‘Letter of Offer’), and () Recommendations
of Committee of Independent Directors dated Friday, June 03, 2022, which is being published in the Newspapers on Monday, June 06, 2022
(‘Recommendations of IDC’) (The Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer, and Recommendations of
IDC are hereinafter referred to as ‘Offer Documents’).

The terms used in this Letter of Offer Dispatch Confirmation Advertisement have the same meaning assigned to them in the Offer Documents
unless otherwise specified.

1) Completion of Dispatch of the Letter of Offer

On Wednesday, June 01, 2022, the dispatch of the Letter of Offer to Public Shareholders as on Identified Date being Wednesday, May 25, 2022,
for the purpose of this Offer, has been completed which has been summarized herewith as below:
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2) bavaitabitity-of-the-tetter-of-off

a) Public Shareholders may access the Letter of Offer on the website of SEBI at www.sebi.gov.in, BSE at www.bseindia.com, Target Company at
www.jsgleasinglimited.club, Registrar at www.purvashare.com, and Manager at www.capitalsquare.in.
b) In case of non-receipt of the Letter of Offer, Public Shareholders, including those who have acquired the Equity Shares after the Identified Date,

if they so desire, may download the Letter of Offer from the websites indicated above or obtain a copy of the same from the Manager or the Registrar
at:

REGISTRAR TO THE OFFER

=

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
9, Shiv Shakti Industrial Estate, J. R. Boricha Marg,
Opposite Kasturba Hospital Lane, Lower Parel (East),
Mumbai — 400011, Maharashtra, India

Telephone Number: +022-2301-2518/8261

E-mail Address: support@purvashare.com
Website: www.purvashare.com

Contact Person: Ms. Deepali Dhuri

SEBI Registration Number: INR000001112
Validity: Permanent

Corporate Identification Number: U67120MH1993PTC074079

MANAGER TO THE OFFER

CAPITALSQUARE®

Teaming together to creale valoe

CAPITALSQUARE ADVISORS PRIVATE LIMITED

205-209, 2™ Floor, AARPEE Center, MIDC Road No 11, CTS 70,
Andheri (East), Mumbai — 400093, Maharashtra, India

Contact Number: +91-22-6684-9999/145/138

Email Address: tanmoy.banerjee@capitalsquare.in/
pankita.patel@capitalsquare.in

Website: www.capitalsquare.in

Contact Person: Mr. Tanmoy Banerjee/ Ms. Pankita Patel

SEBI Registration Number: INM000012219

Validity: Permanent

Corporate Identification Number: U65999MH2008PTC187863

3) Schedule of Activities for the purpose of this Offer
Kindly note the schedule of the major activities set forth below:
Schedute-of-Activiti
| Last date by which the commiftee of the independent directors of the Target Company are required to give Its
recommendation to the Public Shareholders for this Offer
[ast date for upward revision of the Offer Price and/or the Offer Size
Date of publication of opening of Offer public announcement in the Newspapers
Date of commencement of Tendering Period
Date of closing of Tendering Period

[ast date of communicating the rejection/ acceptance and completion of payment of consideration or refund of
Equity Shares to the Public Shareholders

4) Other Information
a) The details relating to the procedure for tendering the Equity Shares are more particularly set out in the Letter of Offer.

b) The Letter of Offer Dispatch Confirmation Advertisement shall also be available and accessible on the website of SEBI at www.sebi.gov.in, BSE at
www.bseindia.com, Target Company at www.jsgleasinglimited.club, and Manager at www.capitalsquare.in.

Dayand Date

Monday, June 06, 2022
Tuesday, June 07, 2022
Tuesday, June 07, 2022
Wednesday, June 08,2022
Tuesday, June 21,2022

Tuesday, July 05, 2022

Issued by the Manager to the Offer on behalf of the Acquirer

4 a CAPITALSQUARE ADVISORS PRIVATE LIMITED
CAPITALSQUARE

205-209, 2" Floor, AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East), Mumbai — 400093,
Maharashtra, India

Teaming togather lo creale valpe Contact Number: +91-22-6684-9999/ 145/ 138

Email Address: tanmoy.banerjee@capitalsquare.in/ pankita.patel@capitalsquare.in;

Website: www.capitalsquare.in

Contact Person: Mr. Tanmoy Banerjee/ Ms. Pankita Patel

SEBI Registration Number: INM000012219

Validity: Permanent

Corporate Identification Number: U65999MH2008PTC187863

On behalf of Acquirer
Date: Saturday, June 04, 2022 Sd/-
Place: Mumbai Skybridge Incap Advisory LLP

JSG LEASING LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956

Corporate Identification Number: L65993DL1989PLC038194;
Registered Office: 125, 2" Floor, Shahpur Jat, South Delhi, New Delhi — 110049, India;
Contact Number: +91-8828865429; Website: www.jsgleasinglimited.club; Email Address: jsgleasinglimited@gmail.com;

Recommendations of the Committee of Independent Directors of JSG Leasing Limited (JSGLEASING' or ‘Target Company’) (‘IDC’) on the Offer
made by Skybridge Incap Advisory LLP (‘Acquirer’) to the Public Shareholders of the Target Company in accordance with the provisions of
Regulation 26 (7) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011
including subsequent amendments thereto (‘SEBI (SAST) Regulations’).

1. | Date Friday, June 03, 2022

2. | Name of the Target Company JSG Leasing Limited

This Offer is being made by Skybridge Incap Advisory LLP (Acquirer) pursuant to the
provisions of Regulations 3 (1) and 4 of the SEBI (SAST) Regulations, for the acquisitior]
of up to 7,80,000 (Seven Lakhs Eighty Thousand) fully paid-up equity shares of ¥10.00/
(Rupees Ten Only) (‘Equity Shares’) each representing 26.00% (Twenty-Six Percent) o
the Voting Share Capital of the Target Company, at a price of ¥22.00/- (Rupees Twenty
Two Only) per Equity Share, payable in cash (‘Offer Price’)

3. | Details of the Offer pertaining to the Target Company

4. | Names of the Acquirers and.PAC.with.the Acquirers Skybridge Incap Advisory LLP (Acquirer)

There is no person acting in concert with the Acquirer for this Offer.
| CapitalSquare Advisors Private Limited

205-209, 2" Floor, AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East),
Mumbai - 400093, Maharashtra, India

Telephone Number: +91-22-66849999/145/138

Email Address: tanmoy.banerjee@capitalsquare.in/ pankita.patel@capitalsquare.in
Website: www.capitalsquare.in

Contact Person: Mr. Tanmoy Banerjee/ Ms. Pankita Patel

SEBI Registration Number: INM000012219

5. | Name of the Manager to the Offer

6. | Members of the Committee of Independent Directors
of the Target Company

Following stated are the Members of the Committee of Independent Directors of the
Target Company ('IDC Members'):

Name of the IDC Member Designation
Mr. Udaybhai Arvindbhai Patel Chairman
Ms. Chandni Solanki Member

7. | IDC Member’s relationship with the Target Company [ a)
(Directors, Equity Shares owned, any other contract/ b)
relationship) 0

IDC Members are Independent Directors on the Board of the Target Company,
None of the IDC Members are holding any Equity Shares of the Target Company|
None of the IDC Members are holding any contracts or any relationship, nor arg
they related in any way with the Target Company other than acting in thei
directorship capacity in the Target Company.

8. | Trading in the Equity Shares/ other securities of the a)
Target Company by IDC Members

None of the IDC Members are holding any Equity Shares, therefore the disclosure
with respect to the IDC Members having traded in any Equity Shares/ othe
securities of the Target Company during the period of 12 (Twelve) months prio
to the Public Announcement dated Wednesday, April 13, 2022, is not applicable
b) None of the IDC Members are holding any Equity Shares, therefore the disclosure
with respect to the IDC Members having traded in any Equity Shares/ othe
securities of the Target Company during the period from the Public Announcemen
dated Wednesday, April 13, 2022, till the date of this recommendation, is no
applicable.

9. | IDC Member’s relationship with the Acquirer (Directors,
Equity Shares owned, any other contract/ relationship)

The IDC Members neither have any contracts nor relationship with the Acquirer in any
manner.

10| Trading in the Equity Shares/ other securities of the
Acquirer by IDC Members

Not Applicable.

11| Recommendation on the Offer, as to whether the Offer, The IDC Members have perused the Offer Documents namely being:
is or is not, fair, and reasonable a. Public Announcement dated Wednesday, April 13, 2022 (‘Public Announcement’)
b. Detailed Public Statement dated Tuesday, April 19, 2022, which was published
on Wednesday, April 20, 2022, in the newspapers, namely being, Financial Express
(English daily) (All Editions), Jansatta (Hindi daily), Financial Express (Gujarati daily
(Ahmedabad Edition) and Mumbai Lakshadeep (Marathi daily) (Mumbai Edition
(‘Detailed Public Statement);
c. Draft Letter of Offer dated Tuesday, April 26, 2022, (‘Draft Letter of Offer’);
d. Letter of Offer dated Saturday, May 28, 2022, along with the Form of Acceptance
cum-Acknowledgement and Form SH-4 Securities Transfer Form (‘Letter of Offer’)
(The Public Announcement, Detailed Public Statement, Draft Letter of Offer, ang
Letter of Offer are hereinafter collectively referred to as ‘Offer Documents’)
On perusal of the Offer Documents issued by the Manager on behalf of the
Acquirer, the IDC Members believe that this Offer is fair and reasonable, in
accordance with the provisions of SEBI (SAST) Regulations.

Based on the review of the Offer Documents, the members of IDC have considered thg

following for making recommendations:

a) Offer Price is justified in terms of the parameters prescribed under Regulations §
(1) and 8 (2) of the SEBI (SAST) Regulations.

b) Keeping in view of the above fact, the IDC members are of the opinion that thg
Offer Price of 322.00/- (Rupees Twenty-Two Only) payable in cash per Equity
Share to the Public Shareholders of the Target Company for this Offer is fair and
reasonable. However, the Public Shareholders should independently evaluats
the Offer and take an informed decision on the matter.

12| Summary of Reasons of Recommendation

13| Details of Independent Advisors, if any None.

14| Disclosure of Voting Pattern of the meeting in which
the open offer proposal was discussed

All the IDC Members unanimously voted in favor of recommending this Offer proposal.

15] Any other matter to be highlighted Nil.

To the best of our knowledge and belief, after making a proper enquiry, the information contained in or accompanying this statement is, in all material

respect, true, correct, and not misleading, whether by the omission of any information or otherwise, and includes all the information required to be disclosed
by the Target Company under SEBI (SAST) Regulations.

For and on behalf off

Committee of Independent Directors of

JSG Leasing Limited

sd/-

Mr. Udaybhai Arvindbhai Patel

(Chairman of IDC)

Place: Delhi
Date: Friday, June 03, 2022
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